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Confirming thig query, I asked him to
wait g bit ag T would like to talk to
him. Just at this point, scores of
P.AC. men and constables came
running and began unwarrantedly as-
saulting the sitting workers with
lathis etc. Indiscriminately, brandish-
ing lathis, rifle butts, they pulled out
the workers from the TUC office room
and pushed them out giving blows
after blows. District TUC President,
Ghanshyam Sinha, General Secretary,
Sukhbir Tyagi, District CPI Secrelary
Jitendra Sharma and two to thrce
other local leaders surrounded me
from all sides apparently to save me
from blows. While I was standing in
their midst, several P.A.C. men rushed
towards me, pulling out and pushing
out those surrounding me while giv-
ing them barrel push and bayonet
blows. One of the PAC men hit me
with barrel in my chest exclaiming:
“Saale Assembly aur Parliament wale
kya larne aate hain.” Immediately
after P.A.C. men gave me push with
barrel behind my back, then three of
them began giving me full blows with
rifle butts while hurling filthy abuses
as to why Members of Parliament
poke their nose every where, When I
wag fainting, on the orders of the City
Magistrate, some Trivedi, they huddl-
ed me into a jeep standing by in
which the above-named Mazdoor lea-
ders had also been fuddled in. The
City Magistrate, Trivedi, and the
Police Inspector Pal were also sitting
in the same jeep on the front benches,
1 asked the Magistrate to find me
back my spectacles taken away hy
some PAC men. Exclaiming ‘Nothing
doing’, he ordered the driver to pro-
ceed. After going about cne to two
furlongs, both the officers got down
from the jeep at a place which I was
told was the office of the Sri Ram
Piston and Rings Mills, where wor-
kers are on strike since 17th March,
Bath of them had some confabulation
with one official of the mill, who I
was to'd was General Manager of the
mill, some Agarwal. After talking to
fhiim, the Magistrate ordered me out
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of the jeep and asked me to go
wherever we wanted to, Fortunately
the taxj from Delhi had been follow-
ing us and we got into it. Having
received severe blows and feeling
acute pain all around the body, we
rushed fo the emergency ward of
Dr. Ram Manohay Lohia Hospital and
gat ourselves treated.

Sir, I do not know and hence can-
not impute any personal motivation
against any of the officers and their
men, because they had no personal
acquaintance with me, excepting that
they coulq not tolerate any‘investiga-
tion' by any Member of Parliament
nor could I make out any undersand-
able reason for their wanton and
brutal display and use of force, in-
cluding several roundg of firing,

12.49 hrs.

OU'ESTION OF PRIVILEGE—contd.

ASSAULT ON SHRI BHOGENDRA Jiia, BY
PAC ar Guaziasap, UP.—contd.

SHRI HARIKESH BAHADUR
(Gorakhpur): The matter shoulg be
referred to the Privilege Committee

as has been done in the case of a
Congress (I) Member.... (Interrup-
tions).

MR. SPEAKER: Why should you
take it upon yourself? (Interruptions)

st TR faerd Qe (FR0TT))
s o, AT TR AT T AR AT
gl 4T HOAT qr, $91 0 WA gAl,
I qHT TAT QT B FAT 7 AA
Figr f& s ama v fafags
F4Z( 7 4 fkar s gyq fafads
Fqg; § 9 fzar qr | ofr 7y & WO
qT q1 99 W g, ou afefeafa F "
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"I 3@ AMS ¥ fufeda 4L ¥
Al dsd & A1 38 fawm w®
i e griio zifer Fw A
uatsl ®i @A F0 T HHA K
fafsda F42 F1 g fgar 777 )
MR. SPEAKER: Why are you
jumping at conclusions?
(Interruptions)

e WEWAW ;. A A & Wi
fesi@ & ®FGi , WOF T F T
FEA1 & 7 (v4aWmA

Wt oWl A (& RT )
WTE ST FOFA AT Y ? (4491

weue WRE A NE W
fzar & 1

Nt gEW AN s’

MR. SPEAKER: That ] will ook
after the interest of the Member.

ot gawa wew o osHw e
fafeds sqer o g€ & ) Fo fodi
qrae & fuEg @ serde A
R & JANGT 7 (syawra)

Wt wghaw : f siiq fgara i
q3ir, we @fam

Don't rush me, Let me handle it.

MR. JYOTIRMOY BOSU (Die-
mond Harbour): Sir, I am on a point
of Order under Art. 246,

s gfcem wgrge : feesdl 7if
|1 # TH: TFIT Fr Afzw 3 4y
qi FT A I9RT T w9 97 )
IR feede ww= fzar ar .,
(aawr)

sl gawte oA ;5% @i g9 &l |
gfsre ¥ Tq; A wEAT f*
agr fear | AT TAST EEAE
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Frr A fafgas sad & w0
for mur i€ FFa7. WFd @wW W
faa =& wim gro wgr 3ok Az
g M A IR OITUE A T
gimi ?

SHR] HARIKESH BAHADUR: It
must be referred to the Privileges
Committee.

WtoTm famE @I
TH ARG & AT A A3 ] Tad
& om Fifaq ) (suadr )

SHRI JYOTIRMOY BOSU. Sir, if
you will kindly come to page 334,
List I, Union List, Seventh Schedule,
Art. 246 1latest amended edition. If
you come-to Serial No, 5, it is written:

‘Arme, fire-arms, ammunitions,

explosives Union List’

Mark the word, I am trying to
raise some thing very serious, that
abundant use of explosives has taken
place in Calcutta. Will the Union
Government. . ..

Why are you throwing the book?

MR. SPEAKER: 1 am keeping it
at my table. (Interruptions).

SHRI INDRAJIT GUPTA: When
are we going to know your decision
on the matter of privilege.

SHRI HARIKESH BAHADUR:
Sir, what about the privilege?

SHRI BIJU PATNAIK (Kendra-
para): You have sajd that you will
protect the interests of the Members,
Now you have clearly heard his
Statement.

SHRI NIREN GHOSH (Dum Dum):
If you say that you will refer it to
the Privileges Committee, then refer
it straightway.

SHRI BIJU PATNAIK: What other

protection, do we get except that the
matter is referred to Privilege Com-
mittee. (Interruptions).
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wegR WA T RTERTR
om Sy 1 ¢ Why can’t “you
listen properly?
wa1, oga w7 & o S, &

fox aar
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(=aaeTa)

waw wga . W9 A
ST,  wT oFr S |
All right I will refer it to the Pri-
vileges Committee,

SHRI INDRAJIT GUPTA: Am 1T to
take it that a personal statement made
en the floor of the House by a senior
Member, according to you...

MR. SPEAKER: Yoy move the
motion, 1 am going to allow it. You
move the mation.

SHRI INDRAJIT GUPTA: Is it to
be verified by the police?

MR. SPEAKER: L1ee S 00 O
F g b oA ww ¥
It is not my making. Why do you
insinuate things to me? Biju Babu,

uy awy ¥, &3 w4

SHRI BIJU PATNAIK. 1 agree.
my point js....

MR. SPEAKER.
o™ w1 fRa £T B II0T0,

Eﬁgﬁ?% |

I have got nothing,
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SHRI BLJU PATNAIK:  Here -is
the Minister of Parliamentary Affairs.
He should move it.

SHRI INDRAJIT GUPTA: With
your kind permission...,

MR. SPEAKER: It is his motion,

SHRI BIJU PATNAIK: The Minis-
ter should move the motion for the
protection of the interests of Mem-
bers.

MR. SPEAKER: It is his motion.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
I+ can be. Sir, this is not the first
time that it happens here. In the
last Lok Sabha, Mr. Ramalingam, a
Member of this House was assaulted
in Janpath when he was participating
in a rally.

MR. SPEAKER: I know.

SHRI C. M. STEPHEN: He came
here, and he wanted to make a
motion. Permissioy, was refused.
Subsequently, [ approached—I was
the Leader of the Opposititn at that
time—for permission under 377,

MR. SPEAKER: [ know.

SHRI C. M. STEPHEN: And I
prepared a note, It was gubnrilfed,
It was edited completely. Many
portions were not allowed; and he
was allowed to move it,

MR, SPEAKER: That is what we
have done.

SHRI C. M. STEPHEN: We were
for the reference of the matter to
the Privileges Committee. Thay was
refused. The question as to whether
a matter must be referred to the
Privileges Committee, ijs decided by
the consideration as to whether, in
the discharge of his parliamentary
duties he was prevented or not; not
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because he participated in a rally,
(Interruptions) and he also gets a
beating. That is not the basis on
which the Privileges Committee must
come in. That is my one submission.
Let me complete it. Therefore, the
question ags to whether a matter
should go to the Privileges Com-
mittee is a questiop of implications.
It cannot be allowed straightway.

If somebody wants to move it—
it js strange that he is invited to move
it; if he wants he can move—then the
matter must come here.

MR. SPEAKER: Please sit down.

— SHRI C. M. STEPHEN: Wge must

discuss unless you decide, under rule
222, tq permit it. (Interrupitions).

MR. SPEAKER: Please sit down.
Please sit down,
(Interruptions)

SHRI C. M. STEPHEN; rose.

(Interruptions) **

SHWI HARIKESH BAHADUR:
Tase,

MR. SPEAKER. gm F37 #q0
EFA A EARE 3

(Interruptions)**

If these people
anything, why

MR SPEAKER;
don’t understand
shoulg they speak?

(Interruptions)**

MR. SPEAKER: Please sit down.
No. I am gn my legs. Please sit
down. If is not going on record, I
suppose. Please sit down.

( Interruptions) e
MR. SPEAKER: g ¥ %87
Y qmarg | w9 4T T R &

HTY F1 T1q7 247 & Please sit down. '

(Interruptions)

**Not recorded.
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MR. SPEAKER: Please keep
silence. What 1 have already gtated
on the floor of the House time and
again ig that I am governed by the
rules you have framed in thjs House;
and I try to act accordingly. When
the House as a whole says certain
things....Last time it was the same;
now I have got the clearance from
this side, ag wel] as that side. So, ]
am doing it; not otherwise. Other-
wise, I will follow the same condi-
tion and the same ruleg which apply
in this House. So simple it is. So,
dor't try to impute anything to me,
I want to be clear; I want to be very
clear that I am to safeguard the in-
terests of the hon. Members of this
House; but, on the other hand, I will
also request the hon. members please
to follow rules, and do not try to
rush, dg not try to shout and do not
try to force me down. Thank you.

SHR; INDRAJIT GUPTA: May I

move my motion?

MR. SPEAKER: Yes.

SHRI INDRAJIT GUPTA: I am
moving my motion with your per-
mission. I beg to move:

“That the matte,y relating to the
statement made on the Floor of
the House by Shri Bhogendra Jha
concerning as:ault on him by the
P.A.C. at Ghaziabad on the 3rd
of this month be referred to the
Committee of Privileges.”

SHRI NIREN GHOSE (Dum
Dum): 1 support the motion moved
by Shri Indrajit Gupta,

MR. SPEAKER: The question js:

“That the matter relating to the
statement made here on the Floor
of the House by Shri Bhogendra
Jha concerning assault on him by
the P.A.C. at Ghaziabad o the
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3rd of this month be referred to
the Committee of Privileges.”

The motion was adopted,

SHRI JYOTIRMOY BOSU- rose.
(Interruptions).

MR. SPEAKER: I am not allow-
ing you. It is now time for adjourn-
ment of the House for lunch. After
lunch we will start and please do not
do it again.

13.01 hrs.

The Lok Sabha then adjourned for
Lunch {ill Fourteen of the Clock.

The Lok Sabha  re-assembled ajfter
Lunch at six Minutes past Fourteen
of the Clock

[MRr, DePUTY-SPEAKER in the Chair)
MATTERS UNDER RULE 377—contd.

MR. DEPUTY-SPEAKER: Matters
under Rule 377. Prof. Nirmala Kumari
Shaktawat.

(Interruptions) **

MR. DEPUTY-SPEAKER: Any
other point will not gq on record.
Only Shaktawatjis speech will go on
record. I will not allow anything
else,

SHRI JYOTIRMOY BOSU. On a
point of order...

(Interruptions)

MR. DEPUTY-SPEAKER: You have
got to take my permission even for
raising a point of order.

SHRI JYOTIRMOY BOSU: Why?

MR DEPUTY-SPEAKER: Because
I am not permitting you.

SHRI JYOTIRMOY BOSU- I am on
a point of order.

**Not recorded.
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MR. DEPUTY-SPEAKER: Point of
order rannot be raised between twa
subjects,

(Interruptions)**

MR. DEPUTY-SPEAKER: I am not
permitting anything

(ii) NEeDp 1O SET UP A RUrRAL Housinc
Boarp
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